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Mr. F.S5. Handa the learned counsel for the petitioner
states that pending the applicztion, the petitioner has
retired with effect from 31.1.1989 @nd in light of the
change circumstances, he would like to file a fresh aprlica-
tion. He, thercfore, seeks liberty to do so. He also states
that his applications may be allowed to be withdrawn.
Permission may be granted accordingly.

Havinc regard to the facts stated above, permission
is grented as prayed fog. Both thce applications i.e. l..2.

252/89 and C.2./781/88 stand disposed of as withdrawn,
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